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"6, Smt.K.Durga Bhavani

2. Sc1ent1f1c Adviser to Rakgha Nantrl,

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDER ABAD BENCH
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1. R.Ramachandra Rao 12.T.Raju
2. Smt.B.Arunakumari |
3. K.U.S.?.U.Sankar 14}P.Ueﬁkatasuara Rao
é; é.Srinivasa Rao 15.5mt JN.Varalakshmi
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17.3. SgThachalam

18, KumIU Anjana Devi
19.qmt U Sujatha
20.N. Rgpukumar

13.V.V.Nagesuara Reo

7. B.Veerabhadra Rao
B. Smt.V.V.5warnalatha
9. T.Venkata Rgtnam’
10.8.V.N.Murthy
11.K.Uttam Bhaskar

21.U.F%ancis Disojs
22,V.SGvarna Raju
J
: ! +seas Applicants
Rnd |I|
1. Union of Indiarep. by its Secre%ary,
Govt., of I dia, M/o Defence, \
New Delhl.‘ !

i

Govt. of India, New Delhi, ?4

3, Director, Naval Science & Technologlcal
Laboratory (N.S.T.L.), Ulsakhapatnam.

+ssse Respondents
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! .
Counsel for the Applicants : Sh}i S.Lakshma Reddy

;' )
Counsel for the Respondents 5hr1 Kota Bhaskar Rao, Addl. CGSE\
/

CORAM:

THE HON'BLE SHRI R.RANGARAJAN  ::' MEMBER (A)

' ‘ I
THE HON'BLE SHRI 8.5.3JAI PARAMESHWAR 2 mEMBER  {2)
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(Order per Hon'ble Shri B.S5.Jai Parameshwar, Member (J)
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{Order per Hon'ble Shri B.S.Jai Parameshwar, Member (J)-').

Heard Sri S.lLakghma Reddy, counsel f or the applicants

and Sri Kota Bhaskar Rao, stamding cpuhsel for. the respondenté.

2 There are 22 applicants in thié 0.A. They are aggrieved

Fu FPho amfFinm . AP dbkme _enscommdmemdb 2 e - SC ar S SV S

D.R.0C. for Diploma poéts i.e. Supervisory category and Oraughtsmen
! ) S C e

category and Scientific category at thg level of Rs,2000-3200. Hence
they have filed this 0.A. Por a declaration that in-action ont he
part of the respondents in not granting equal pay of %.2.053-5200 to;r
Sr .Scientific Asst. on paf with t he ir %ountar parts i.e;‘ﬂsst;' : j;
Foreman (gi_s.zoua-azuu) and Chiaf Drayghtsfnan‘ (Rss.2000-3200) By re-; E

§

placing the present pay scale of Rs.Rs.1640-2900 with pay scale of

o

Rs,2000-3200 as totally arbitrary and uﬂdiatiua of Articles 14 and ‘16

and 39 (1)(d) of the constitution of India.

3. Counsel for the applicant suﬁmits tha;t‘ in the Fifth‘?ipayl

Commission tﬁa_pay scales of %.2000—3260 ha§ besn recommended by
‘ ‘ H

the Gouernmgnt and however formal ordefs have not been issued by

the Govermment. Hence hs requests that t he judgementin this O.A.

be adjourned till the final orders are hedss issued. As the appli-.
- :

D

-cants themselves state%_that by granting them the scale of Rs.2000% | !
3200 in the Fifth Pay Commission, thé government has granted them : ;

LV & . ' ‘ ] K . 4

the prayer asked fo;J Siace Dnly the formal orders are necessary, :

'1t is not necassary for us, at this Junctura to adgourn the cass ; ‘ 1

till the final orders are 1ssued. Houauar, the appllca'ltéma.tdf _

at liberty to rsvive tha 0.A., if the Pormal orders are not issued -

-

00000-3.



A

within,reasonable time. Counsel for

to’ take urgent action for issuing tha

it is already accepted by ths Governm

- 4,

the respondsnts was directed
nacessaryrformal orders, if

ant .

~With the above observations, the C.A. ;8 disposed of.
No order as to costs.
26 v~
_ B .SHI”PARAMESHLJAR) (R.R‘ANGARAJAN)
Member (3J) Member (A)
9;3\ 3 —
!
Dated: 20th January, 1998, gmﬁ,,;
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